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'11IE ~ OF STATE IN ~ 
~IS:rR'y OF HOME AFl!~AiRS 
(SHm ~. VENKATASUBBAIAH) : 
(a) No generaJ. criteria has been laid 
dQwn. for p\.1.blishing the Civil Lists 
o~·. t.'he various' Central Services by the 
Department of Personnel and Admin-
istrative Reforms. Civil lists or 
s~ority lists are published by the 
co.nc~ned cadre controlling authori-
ties for their administrative purposes. 

(b) There is no scheme for collect-
ing the information in regard to t.he 
civil iists centnlly in the Department 
of P:-r ~onnel and A:imisitrative He-
forms. Hence, the information is not 
available in the Department of Per-
sonnel and Administrative Reforms. 

(c) and (d) The publication of the 
Civil Lists is the concern of the res-
pective cadre controJing authorities. 
It is, therefore, npt considered neces-
sary to pUblish them centrall:: from 
the Department of Personnel a:ld 
Administrative Reforms. 

state-wiSe diStrihutiOn ancI Import of 
Cement 

22g5. Shri B. R. NAHATA: 
SHRI AMARSINH 

RAT'HAWA: 
SHRI SAMAR MUKHERJEE: 

Will the Minister of INDUSTRY be 
pleased to state: 

(a) how m~h ~ement has been 
quarterly demanded and allotted to 
different states and territories durin g 
the last three years including this 
year and how much has I>eei'l supplied 
to them; 

(b) what are the criteria of allot-
ment of cement to States for public 
sector, industrial sector and private 
use; 

(c) how much cement bas been im-
ported in the current year and how 
mUch has been allotted to each State; 
and 

(d) what are the main reasons for .ort supply? 

.THE MINISTER OF STATE IN THE 
MINiSTRY OF INDUSTRY (SHRI 
CHA~""lJIT CHANANA): ~a) The 
demands Of the State Governments 
are not collected 011 quarterly basis. 
A Statement of quarterly allocations 
inCluding ad hoc allocations and sup-
plies of cement to the States!Union 
territories during the years 1977, 1978. 
1979 and UplO three quarters of 1980 
is laid on the Table of 'the House. 
[P,aced in Library. Set! No. LT-
LT-22 180] 

(b) The States a:'e given bulk a11o-
catio!1..<; every quarter on the norms of 
past consumption and overall avtUl-
ability of cement. The states are free 
to sub-allocate the bulk allotment at 
their disposal among public sector, in-
dustrial sector and public use. 

(c) A quantity of 16,67,499 tonnes 
of cement has been imported during 
the period from 1-1-1980 to 30-9-00. 
A shtement showing Statewise des-
patches of imported cement during 
this period is laid on the Table of the 
HQuse. [Placed in Library. See No. 
LT- 180J 

(d) Main reasons for shortfall In 
supply are non-materialisation ot 
anticipated productiOn and difficulties 
experienced in transportation of 
cement. 

Introduction of annual enca"m_t of 
leave in Government Oftlces 

2296. SHRI SURM BHAN, M. P.: 
Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether, in some public under-
takings, the employees are entitled to 
get their leave encashed annually and 
this scheme has resulted in improve-
ment of efficiency and more produc-
tion; 

(b) if so, whether Government pro-
POle to C()~ider introducing the .n-
nual encashment of leave in all Gov-
ernment Ofttces; and 

(c) if not, the reasons therefor? 




